
 27  Papers  laid  on  the
 Table

 (Shri  T.  T.  Krishnamachari]
 the  15th  September,  1964.  [Placed  in
 Library  See  No,  LT-3756/65).
 INCOME-TAX  (AMENDMENT)  ORDINANCE

 The  Minister  of  C  i
 भात  Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha);  I  beg  to  lay  on  the
 ‘able  a  copy  of  the  Income-tax
 (Amendment)  Ordinance,  1965  (No.  1
 of  1965)  promulgated  by  the  President
 on  the  6th  January,  1965,  under  pro-
 visions  of  Article  123  (2)  (a)  of  the
 Constitution.  [Placed  in  Library.  See
 No.  LT-3759/65].

 tiuns

 RULES  UNDER  UNIVERSITY  GRANTS
 ComMIssIoNn  ‘ACT

 The  Deputy  Minister  in  the  Ministry
 of  Education  (Shrimati  Soundaram
 Ramachandran):  On  behalf  of  Shri
 M.  C.  Chagla,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Rules  under  sub-section  (3)  of  section
 25  of  the  University  Grants  Commis-
 sion  Act,  1956:—

 (i)  The  University  Grants  Com-
 mission  (Terms  and  Condi-
 tions  of  Service  of  Employees)
 Amendment  Rules,  1964,  pub-
 lished  in  Notification  No.
 G.S.R.  1255  dated  the  5th
 September,  1964

 [Placed  in  Library.  See  No,  LT-
 3757/65.]

 (ii)  The  University  Grants  Com-
 mission  (Disqualification,  Re-
 tirement  and  Conditions  of
 Service  of  Members)  Amend-
 ment  Rules,  1964,  published
 in  Notification  No.  5.0.  3586
 dated  the  10th  October,  1964.

 [Placed  in  Library.  See  No.  LT-
 3758/65.)

 PROCLAMATION  BY  PRESIDENT  UNDER
 ARTICLE  356  OF  THE  CONSTITUTION
 VARYING  -PROCLAMATION  ISSUED
 EARLIER  IN  RELATION  TO  STATE  OF

 KERALA
 State  LeciscaTure  (CONTINUANCE

 or  use  oF  Enaiisn  LANcuaGe)
 Acr

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 On  behalf  of  Shri  Hathi,  I  beg  to  lay
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 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers: —

 (i)  Notification,  No.  GSR.  119
 dated  the  th  January,  1965,
 publishing  the  Proclamation
 issued  by  the  Presiden,  under
 article  356  of  the  Constitution,
 varying  the  Proclamation
 issued  on  the  10th  September,
 1964,  in  relation  to  the  State
 of  Kerala.

 [Placed  in  Library.  See  No,  LT-
 3760/65.) ]

 (ii)  The  Kerala  State  Legislature
 (Continuance  of  the  use  of
 English  Language)  Act,  1965
 (President’s  Act  No.  1  of  1965)
 under  sub-section  (3)  of  sec-
 tion  3  of  the  Kerala  State
 Legislature  (Delegation  of
 Powers)  Act,  1964.

 {Placed  in  Library.  See  No.  LT-
 3761/65.]

 ANNUAL  Report  oF  NaTIoNAt  RESEARCH
 DEVELOMENT  CORPORATION  OF  INDIA

 Shrimati  Soundaram  Ramachandran:
 I  beg  to  lay  on  the  Table  a  copy  of
 Annual  Report  of  the  National  Re-
 search  Development  Corporation  of
 India,  for  the  year  ending  the  315
 March,  1964,  (English  and  Hindi  ver-
 sions)  along  with  the  Audited  Ac-
 counts  and  the  comments  of  _  the
 Comptroller  and  Auditor-General
 thereon,  under  sub-section  (1)  of  sec-
 tion  619A  of  the  Companies  Act,  1956.

 [Placed
 3762/65).

 in  Library.  See  No.  LT-

 12.24  hrs.
 PRESS  COUNCIL  BILL

 Report  or  JoInT  COMMITTEE
 The  Deputy  Minister  in  the  Ministry

 of  Information  and  Broadcasting  (Shri
 C.  R.Pattabhi  Raman):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Report  of


